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IN THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH. NEW DELHI

IN THE MATTER OF -

ORIGINAL APPLICATION NO. 273 OF 2022

Gyanendra Pandey ... Applicant
Versus
STATE OF U.P. & Ors, ..Respondent(s)
INDEX
S. No. Particulars Page No.
1. Index 1-2
2. Affidavit on behalf of District 3-8
Magistrate, Sitapur. Uttar Pradesh
3. Annexure- I True copy of notice dated
07.01.2023.
4. Annexure- 1T True copy of “to whom it

may refer” with address.
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THROUGH

PRIYA

Standing Counsel for State of U.P.
Chamber 04, Shivalik Tower
Kaushambi, Ghaziabad

Date: __ .07.2023
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IN THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 273 OF 2022

IN THE MATTER OF:

Gyanendra Pandey ... Applicant

Versus

STATE OF U.P. & Ors. ...Respondent(s)

ACTIONS TAKEN AND COMPLIANCE UNDERTAKEN BY
THE DISTRICT MAGISTRATE, SITAPUR

MOST RESPECTFULLY SHOWETH: -

You are requested to kindly take the following Action Taken Report
on behalf of The District Magistrate on record under ongoing matter,
Original Application No. 273/2022. titled as- Gyanendra Pandey
Versus State of U. P. & Ors.:- ]

I. The District Magistrate filed 3 Report dated- 01.04.2023. in

compliance of order dated- 29.09.2022. Upon hearing of the
3
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present matter on 19.01.2023. following directions were made

by the Hon’ble National Green Tribunal (“"NGT").

ORDER
“1. Vide order dated 29.09.2022, notices were
ordered to be issued to the respondents no. 1 to 47
and notice were ordered to be served on all the 44
Project Proponents through the District Magistrate,
Sitapur.
2. Applicant has filed further submissions vide email
dated 27.10.2022 and 10.01.2023. Response has also
been filed by UPPCB vide email dated 10.01.2023. O.
A. No. 273/2022 Gyanendra Pandey Vs. State of U.P
& Ors.
3. No report regarding service of notices on other
Project Proponent has been sent by the District
Magistrate, Sitapur.
4. Notices be again served on respondents no. 4 to
11, 13, 15 to 19, 21 to 23, 29, 31, 33, 34, 37, 39, 40,
42 to 47 through the District Magistrate, Sitapur and
for this purpose notices issued to the respondents no.
4to 11, 13, 15 to 19, 21 to 23, 29, 31, 33, 34, 37, 39,
40, 42 to 47 be sent to the District Magistrate,

Sitapur by E-mail for getting service of the same
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effected on them and sending their reports in this
regard.

5. The District Magistrate, Sitapur is directed to file
affidavit of service within two weeks of receipt of this
order. If affidavit of service is not filed within two
weeks, Registry is directed to place the file before
this Bench

6. List for further consideration on 23.03.2023. 7. In
the meanwhile all the 44 brick kilns in question shall
not be operated till further order of this Tribunal. The
District Magistrate and the Superintendent of Police,
Sitapur shall take requisites steps to ensure that all
the 44 brick kilns in question are not operated by the
owners till further order of this Tribunal. A copy of
this order be sent to State PCB, District Magistrate
and Superintendent of Police, Sitapur for requisite

compliance.”

In honor of the order dated 19.01.2023 passed by Hon'ble
National Green Tribunal. the Notice to the respondent no.4 to
11.13.15t0 19.21 t0 23.29,31.33.34.37,39,40.42 to 47has been
served and the true copy of the notice is herewith filed as
Annexure- I

That the copy of whom it may refer with the address and other

details of proof is herewith filed as Annexure- I1.
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PRAYER
It is. therefore. most respectfully prayed that this Hon’ble Tribunal
may graciously be pleased to:
i. Take the above averments on record as the actions taken by the
Sitapur district.

1. Pass any such other order as may deem fit.

Respomdent

THROUGH

Advocate
Standing Counsel for State of U.P,
Chamber 04, Shivalik Tower

Kaushambi, Ghaziabad
Date:  .07.2023

6



727

INTHE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI CANCLLED

\ NOTARIAL  NOTARIAL
ORIGINAL APPLICATION NO. 273 OF 2022

IN THE MATTER Of:

P
N ’? % _d»ra Pandey ... Applicant
7 X L 'IU' A
o Mhwagg \ Versus
\ P.. . -' "‘-:*&.uIF} }&} :
Tes L "G
k.\ §T'}\TE}AF .P. & Ors. ...Respondent(s)
AVIT
Affidavit of Sh.__/%_bu.gl Slnglﬁ/ﬁi_ , aged about 35 years
so  Sh W_qu__éhgk__ . presently  posted  as
Dintaict Maéwzixuxie , having office
at S_J_:i_‘g__%l_gi_:l____— o _ . Utar
Pradesh.
1. That I am posted as stated above and well conversant with the

facts of the present case and as such competent 1o swear this

affidavit before this Tribunal.

2. That the accompanying reply has been drafted by our counsel

upon my instructions.

3. That the contents of the accompanying reply are true and
correct and the knowledge has been derived trom oflicul
records and nothing material has been concealed there from

7

_ &L A |




728

S A

d' v, ~ pd ‘
SRR N Hannd
. \ DEPONENT
AR A |
) VERIFICATION

\fumu}fon dlemn affirmation at sitapur on this 2.2 day of July,

..g ¥ ﬁ\a{ the contents of the foregoing affidavit are true and correct
toThe best of my knowledge and no part of it is false and nothing

\nuu;riul has been concealed there from
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"o, I view Of the averments In the application and observations/recommendations in the

report of the Joint Committee, we conslder it appropriate to have response of (1) State of Uttar Pradesh
through Chief Secretary, Government of Uttar Pradesh, (2) State PCB, 3) District Maglstrate, Sitapur, and
(4) all the 44 Project Proponents, who stand impleaded as respandents No. 1 to 47. The Registry is
directed to prepare and attach memo of partles to the application and issue notlces to respendents No.
1 to 47 requiring them to file their reply/response to the averments in the application and
observations/recommendations in the report of the Joint Committee within two months at Judicial-
ngt@gov.in preferably In the form of searckable PDF/OCR Supported PDF and not in the form of image

PDF. _
5. Notice be served on all the 44 Project Proponents through District Magistrate, Sitapur and for this
purpose notice Issued to all the 44 Project Proponents be sent to the District Maglstrate, Siapur by E-
mall for getting service of the same effected on them and sending his report In this regard............"
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" 10 View of the averments in the application and observations/recommendations in the
report of the Joint Committee, we consider It appropriate to have response of (1) State of Utrar Pradesh
through Chief Secretary, Government of Uttar Pradesh, (2) State PCB, 3) District Maglstrate, Sitapur, and
(4) all the 44 Project Proponents, who stand Impleaded as respondents No. 1 to 47. The Registry Is
directed to prepare and attach memo of parties to the application and issue notices to respondents No.
1 to 47 requiring them to file their reply/response to the averments in the application and
observations/recommendations in the report of the Joint Committee within two months at judicial-
ngt@gav.in preferably in the form of searchable PDF/QCR Supported PDF and not in the form of Image
PDF,

5. Notice be served on all the 44 Project Proponents through District Maglistrate, Sitapur and for this

purpose notice issued to all the 44 Project Proponents be sent to the District Maglstrate, Sitapur by E-

mall for getting service of the same effected on them and sending his report in this regard............ "
m:mm,mwﬁgwwﬁﬁaﬁmaﬁmwﬁa%mmm

FravaE FAE &g WA A o ¥ 2

AT~ | o

(0 S >
Hﬁfﬁfﬁ:—ﬁﬁfﬁf@ﬁﬁ?ﬁ?ﬂqﬁammﬁlﬁﬁal = srfrard

1-forenfaadt werey, W
e

20 SR SR (30-6), S0k ol oy g, T |

3-fafr ST (vers), Sovo sy Prefor s T |
® PICUP Bhawan, 4 Ficor, B Block Vi Khand, Gom Nogar, Ludkrom226010 ey v T, N, ) A, - ™
: T, e 226
Emall : rolucknow@uppcb.ln o




e guldether 53D

. — 732
O g TS 4{% = A o
Z1. a0 :

/kgssrp,?(ﬂo
Chra e 22\ 29 @A PO & $oma B s o

DA Do Ela S EROT @q@? e e e &2;97

IO



gAY

733

UTTAR PRADESH POLLUTION CONTROL BOARD LUCKNOW
&y wrafe

Regional Olfice
frfm o7 Jo/) 2
<25 '-ZTEFF@'- Q7 Lf;D}.%_g 3 Dated : 3
N gl
Ao o e v,
TR, TRTe— — :
ki | TR, qENA-TEYR

Byt e R sy A 7iftra atogo WA 273 /2022 X
T T Re st vom,ﬂft;&#’fﬁ aTSY feaid 20.00.2022 @ UG B
ey A |

Heley, ]

P IR s A i sha e, Rell § afm slote wET:

c 273/2022 W% WA T We affw Soro F WIRA W AT 20.002022 (WY
W) & 7 o Freran -

"4 In view of the averments In the application and observations/recommendations in the
report of the Joint Committee, we consider It appropriate to have response of (1) State of Uttar Pradesh
through Chief Secretary, Government of Uttar Pradesh, (2) State PCB, 3) District Magistrate, Sitapur, and
(4) all the 44 Project Proponents, who stand impleaded as respondents No. 1 to 47. The Registry is
directed to prepare and attach memo of parties to the application and issue notices to respondents No.
1 to 47 requiring them to file their reply/response to the averments In the application and
observations/recommendations in the report of the Joint Committee within two months at judicial-
ngt@gov.in preferably In the form of searchable PDF/OCH Supported PDF and not in the form of Image

PDF.
5. Notice be served on all the 44 Project Proponents through District Magistrate, Sitapur and for this
purpose notice issued to all the 44 Project Proponents be sent to the District Magistrate, Sitapur by E-

mail for getting service of the same effected on them and sending his report in this regard............"
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M. In view of the averments in the application and observatlons/ recommendatlons in the
report of the JoInt Committee, we consider it appropriate to have response of (1) State of uttar Pradesh
through Chief Secretary, Government of Uttar Pradesh, (2) State PCB, 3) District Maglstrate, Sitapur, 3ﬂ‘d

- {4) all the 44 Project Proponents, who stand Impleaded as respondents No. 1 to 47. The Registry s

directed to prepare and attach memo of partles to the application and Issue notices t0 respondents No.

1 to 47 requiring them to file their reply/response to the averments In the application and
of the Jpint Committee within two months at judicial-

observations/recommendations in the report
ngt@gov.In preferably in the form of searchable PDF/OCR Supported PDF and not In the form of Image

POF.
5. Notice be served on all the 44 Project Proponents through District Maglstrate, Sitapur and for this
purpose notice lssued to all the 44 Project Proponents be sent 10 the District Magistrate, Sitapur by E-

mail for getting service of the same effected on themn and sending his report in this regard............
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"o In view of the averments in the application and observations/recommendations in the

repo:t of the Joirt Committee, we consider it appropriate to have response of (1) State of Uttar Pradesh
through Chief Secietary, Government ol Uttar Pradesh, (2) State PCB, 3] District Magistrate, Sitapur, and
(4) ail the 44 Project Proponents, who stand Impleaded as respondents No. 1 to 47. The Registry is
directed to preparc and attach mema of parties to the application and issue notices to respondents No.
1 10 47 requining them to file their reply/responise to the averments in the application and
obscrvatlons/recommendalions in the report of the Joint Committee within two months at judicial-
ngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF and not In the form of Image

PDF

5 Notice be served on all the 44 Project Proponents through District Magistrate, Sitapur and for this
purpoze notice issued o all the 44 Project Proponents be sent to the District Maglstrate, Sitapur by E-
mail for getting service of the seine cffec'ed or them and sending his report in this regard...........
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"riereed. In view of the averments In the application and observations/recommendations in the

report of the Jaint Committee, we consider It appropriate to have response of (1) State of Uttar Pradesh
through Chief Secretary, Government of Uttar Pradesh, (2) State PCB, 3) District Magistrate, Sitapur, and
{4) all the 44 Project Proponents, who stand impleaded as respondents No. 1 to 47. The Registry Is
directed to prepare and attach memo of parties Lo the application and issue notices to respondents No.
1 to 47 requiring them to file their reply/response to the averments in the application and
observations/recommendations in the report of the Joint Committee within two months at judidal-
ngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF and not In the form of Image

PDF.
S. Notice be served on all the 44 Project Proponents through District Magistrate, Sitapur and for this

purpose notice issued to all the 44 Project Proponents be sent to the District Maglstrate, Sitapur by E-
mail for getting service of the same effected on them and sending his report in this regard.... ~
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" 10 View of the averments in the application and observations/recommendations In the
report of the Joint Committee, we conslder it appropriate 1o have response of (1) State of Uttar Pradesh
through Chief Secretary, Government of Uttar Pradesh, (2) State PCB, 3) District Magistrate, Sitapur, and
(4) all the 44 Project Proponents, who stand impleaded as respondents No. 1 to 47, The Registry is
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" In view of the averments in the application and observations/recommendations in the

report of the Joint Committee, we consider it appropriate to have response of (1) State of Uttar Pradesh
Government of Uttar Pradesh, (2) State PCB, 3) District Magistrate, Sitapur, and

through Chief Secretary,

(4) all the 44 Project Proponents, who stand Impleaded as respondents No. 1 to 47, The Registry Is
directed to prepare and attach memo of parties to the application and issue notices to respondents No.
1 to 47 requiring them to file their reply/response to the averments in the application and

observations/recommendations In the report of the Joint Commitiee within tw
ngt@gov.in preferably In the form of searchable PDF/OCR Supported PDF and not

PDF.
5. Notice be served on all the 44 Project Proponents through District Maglistrate, Srtapur
purpose notice issued to all the 44 Project Proponents be sent to the District Magistrate, S

mail for getting service of the same effected on them and sending his report in this
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" 4 Inview of the averments in the application and cbservations/recommendations in the
report o’ *ne Joint Committee, vie consider it appropriate to have response of (1) State of Urtar Pradesh
throu:% Chief Secretary, Government of Uttar Pracesh, (2) State PCB, 3) District Magistrate, Sitapur, and
(4) ¢il the 44 Project Proponents, who stand impleaded as respondents No. 1 to 47. The Registry is
¢irected 10 prepare and antach memc of parties 1o the application and issue notices to respondents No.
. to 47 requinng them 10 file tners reply/response to the averments in Lhe application and
observations/recommendations in the repert of the Joint Committee within two months at judicial-
ngt@gov.in preferatly in tne form of sesrchable #OF/OCR Supported POF and not in the form of image
PDF.

5 Notice be sarved on all the 4d Project Proponents through District Magistrate, Stapur and for this

purpose notice issued 1o 3/l the 44 Projedt Proponents be sent to the Distnct Magistrate, Sitapur by E-

mat! for getting service of the same cffecied vni them and sending his report in this regard. ... -
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"4 lnwiew ol the averments in the application and observations/recommendations in the
teport of the Jomt Cominrlee, we consider it appropriate lo have response of (1) State of Uttar Pradesh
through Chiet Secrctary, Guvernment of Uttar Pradesh, (2) State PCB, 3) District Magistrate, Sitapur, and
() 3l the 44 Project Proponents, who ttand impleaded as respondents No. 1 to 47. The Registry is
directed to prepare and sitach imemo of parties to the application and issue notices to respondents No.
1t 47 requing them 1o file their reply/response to the averments in the application and
observationy/teccmmendatiuns in the report of the Joint Committee within two months at judicial-
npI@E Loy in preferably in the furm of searchable POF/OCR Supported PDF and not in the form of Image
FDF
5. tatice Le served un all the 44 Project Proponents through District Magistrate, Sitapur and for this
purpose notice ssued 1o all e 44 Project Proponcnts be sent to the District Magistrate, Sitapur by E-
mai! fur getung service of the same elfected on them and sending his report in this regard..........."
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4. Inwview of the averments in the application and obs
mittee, we consider It appropriate to have response of (1) State of Uttar Pradesh
Government of Uttar Pradesh, (2) State PCB, 3) District Magistrate, Sitapur, and
(4) all the 44 Project Proponents, who stand impleaded g5 respondents No. 1 to 47. The Registry is
o the application and Issue notices to respondents No.

directed Lo prepare and attach memo ol parties t
file their reply/response 10 the averments in the application and
Ittec within two months at judicial-

1 to 47 requinng them Lo
L:w—.-,,1.n:.s/reuummemrnlmns in the report of the Joint Caomm
ngtSgov.in preferably in the form of searchabie PDF/OCR supported POF and not in the form of Image
PDF.
@ 5 Notice be served an afl the 44 Project Proponents through District Magistrate, Sitapur and for this
' purpose notice issued to all the A4 Project proponents be sent ta the District Maglstrate, Sitapur by E-
of the same effected on them and sending his report In this regard............"
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! .4 in vicw of the averments In the application and observations/recommendations in the

repoit of the Joint Committee, we consider it appropriate to have response of (1) State of Uttar Pradesh
thiough Chiel Secretary, Government of Uttar Pradesh, (2) State PCB, 3) District Magistrate, Sitapur, and
(3) afl the A3 Project Proponents, who stand impleaded as respondents No. 1 to 47. The Registry is

drecied to prepare ond attachimeno of parties to the application and issue notices to respondents No. : |
! o A7 requnng them (o file their reply/iesponse 10 the averments in the application and
observations/recommendations in the report of the Joint Committee within two months at judicial-
ngt@goy w preferabily i the form of searchable PDF/OCR Supported PDF and not in the form of Image

POFf.
5 notice be served an ali the 41 Project Propenents theough District Magistrate, Sitapur and for this
‘l purpose notice ssued to &l the a4 Project Proponents be sent to the District Magistrate, Sitapur by E-
mail for gettmg service of the same effecied on tiem and sending his report in this regard............"
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through Chief Secretary, Government of Uttar Pradesh, {2) State PCB, 3) District Maglstrate}; r;zur, 3 .
(4) all the 44 Project Proponents, who stand Impleaded a.s requndefats No. 1 to 47. The d.,istr\;!ls
directed to prepare and attach memo of parties to the application and issue no.tices to respfm Fnts 0.
1 to 47 requinng them 10 file thelr reply/response to the .averme'nts in the apphatnl:n_a-ni
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"4, In view of the averments In the application and observations/recommendations in the
repont of the Joint Committee, we consider it appropriate to have response of (1) State of Uttar Pradesh
through Chief Secretary, Government of Uttar Pradesh, (2) State PCB, 3) District Magistrate, Sitapur, and
(4) all the 44 Project Proponents, who stand impleaded as respondents No. 1 to 47, The Registry ks
directed to prepare and attach memo of partles to the application and issue notices to respondents No.
1 to 47 requinng them to file thelr reply/response to the averments in the application and
observations/recommendations in the report of the Joint Committee within two months at judidal-
ngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF and not in the form of Image

PDF.
5. Notice be served on all the 44 Project Proponents through District Maglstrate, Sitapur and for this

purpose notice issued to all the 44 Project Proponents be sent to the District Magistrate, Sitapur by E-
mail for getting service of the same effected on them and sending his report In this regard............ »
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el In view of the averments in the application and observations/recommendations inthe
report of the Joint Committee, we consider ¢ appropriate to have fesponse of (1) State of Uttar Pradesh

radesh, (2) State PCB, 3) District Magistrate, Sitapur, and

directed to Prepare and attach memo of parties
1t ay fequiring them to f i

5. Notice be served on all the 44 Proj

rate, Sitapyr and for thig
Purpose notice Issyed to all the 44 prq i

Istrate, Sitapur by E-
mail for getting service of the same effected gp them ang sending his report in this regard........ . »
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L L 4. In view of the averments in the application and observations/recommendations in the
report of the Joint Committee, we consider it 8ppropriate to have response of (1) State of Uttar Pradesh
through Chief Secretary, Government of Uttar Pradesh, (2) State PCB, 3) District Maglstrate, Sitapur, and
(4) all the 44 Project Proponents, who stand impleaded as respondents No. 1 to 47. The Reglstry is
directed to prepare and attach memo of parties to the application and issue notices to respondents No.
1 to 47 requiring them to flle thelr reply/response to the averments in the application and
observations/recommendations in the report of the Joint Committee within two months at judicial-
ngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF and not in the form of Image
PDF.
5. Notice be served on all the 44 Project Proponents through District Magistrate, Sktapur and for this
purpose notice Issued to all the 44 Project Proponents be sent to the District Maglistrate, Sitapur by E-
mail for getting service of the same effected on them and sending his report in this regard............ .
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".....on..8. In view of the averments In the application and observations/recommendations in the
report of the Joint Committee, we consider it appropriate to have response of (1) State of Uttar Pradesh
through Chief Secretary, Government of Uttar Pradesh, (2) State PCB, 3) District Magistrate, Sitapur, and
(4) all the 44 Project Propanents, who stand impleaded as respondents No. 1 to 47. The Registry is
directed to prepare and attach memo of partles to the application and Issue natices to respondents No.
1 to 47 requiring them to file their reply/response to the averments in the application and
observations/recommendations In the report of the Joint Committee within two months at Judiclal-
ngt@gov.in preferably In the form of searchable PDF/OCR Supported PDF and not in the form of Image
PDF.

5. Notice be served on all the 44 Project Proponents through District Magistrate, Sitapur and for this
purpose notice issued to all the 44 Project Proponents be sent to the District Magistrate, Sitapur by E-
mail for getting service of the same effected on them and sending his report In this regard..........."
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5 invea of tha averments in the application and observatlons/tecommendations in the

renar ot the Ianf Committee we consider it appropriate to have response of (1) State of Uttar pradesh
snrough Chiet Secretan, Governneni of Ustar Pradesh, (2} State PCB, 3) District Magistrate, Sitapur, and
{ d as respondents No. 1 to 47. The Registry is

cirected 1o prevate @i allach memae of parties to the application and issue notices to respondents No.
/response to the averments In the application and

3 47 requirg them G fila thewr reply
mriensations in the report of the Joint Committee within two months at judicial-

yom of searchable PDF/OCR Supperted PDF and not in the form of iImage

=~ ip proferan, nne o

{<) all the 33 Project Frapcrents, who stand impleade

TS, recc

= nerice be sened 01 alitne 33 Projed Prononents through District Magistrate, Sitapur and for this
¢ Proponents be sent to the District Magistrate, Sitapur by -

o all gne 23 Figje
g same effected on them and sending his report in this regatd..........."

13 dor getting Seh i S

G YA TE WEE SRR A SrEE] @ ufE g 93 B A Wer i IR

purpase n2ule 155..2C

= : 3 .
— — ot A T e 2
ST & et o SRl B

v,

(s10 GW,% 1
REIPECNEAN

e ~AUTER |

R et ol el v aman andadl 8 i
et s Ol ERIERR |
A LU N N U

D110 Bl 2n o Fioor BB Y Kz g Gt Na! ol ? aqd
o PICLPR! F o ey e I A, Al a, -, ATl A, RerE-226010

Email : rolucknow@uppcb.in



J

0 R

m‘ 9771); Faed |

- —
S\

%)msﬁ“

U 7%3 2&—/——5@23 f;} sa TS

iy

5 T2 Qo EAdE

TR U S

)7‘\% > 6’/72}57?

T S
7 é' :7 %7/} dzdzﬁ

766

AN 7RI

?7%/6?@9/ 077"%&53':%- l

sy ‘l\' (ag

&/‘ .
;“1(
(<) ;

- _V.ﬁ ‘ -~ 7 i N @
3 ;;‘B‘:‘:f ’(:/7)71/ x’\

): gty

—




2

- -

—_— 767 1)

R, 99
GRAM : PARYAVARAN IV ﬁq‘r qw-r ﬁ-qavl. H‘I@ RICRR]
s UTTAR PRADESH POLLUTION CONTROL BOARD LUCKNOW
Y A W raerg =
N Reglonal Office
a4 Wo ) - fa) :?'
e 218N 550 /g, el
¥ .
qﬁfmﬁr 407
ot e R v,
m—sﬁlﬂﬂ TR, m—wl

Rwg—arrin sy _
Qg JERY_ R, ¥ Tfora atoyo WA 273 /2022 FA
?i'q"; ﬂ‘Fﬂ’l R 3% gopo ?rﬁz%‘ﬂﬂa miﬁahs 29.09.2022 & F[UIAA @

‘mw\wﬁmwmmm feehl ¥ dfra alogo wem:
273/2022 ST UNT TN Rz ali Too ¥ WRA WU RS 2009202 (R
W) & e i P &

"ueeend, In view of the averments

In the application and observations/recommendations In the
report of the Joint Committee,

we conslder It appropriate to have response of (1) State of Uttar Pradesh
through Chief Secretary, Government of Uttar Pradesh, (2) State PCB, 3) District Magstrate, Sitapur, and
(4) all the 44 Project Proponents, who stand impleaded as respondents No. 1 to 47. The Reglstry s
directed to prepare and attach memo of parties to the application and Issue notlces to respondents No,
1 to 47 requiring them to file thelr reply/respanse to the averments In the applicadon and
observations/recommendations In the report of the Joint Committee withln two months at judicial-
ngt@gov.in preferably in the form of searchable POF/OCR Supported PDF and not In the form of image
POF.

5. Notice be served on all the 44 Project Proponents through District Magistrate, Sitapur and for this
purpose notice Issued to all the 44 Project Proponents be sent to the District Maglstrate, Sitapur by E-
mail for getting service of the same effected on them and sending his report in this regard 3
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.4 In view of the averments In the application and observations/recommendations in the
report of the Joint Committee, we consider it appropriate to have response of (1) State of Uttar Pradesh
through Chief Secretary, Government of Uttar Pradesh, (2) State PCB, 3) District Maglstrate, Sitapur, and
(4) all the 44 Project Proponents, who stand tmipleaded as respondents No. 1 to 47. The Registry is
directed Lo prepare and attach mema of parties to the application and Issue notices to respondents No.
1 to 47 requiring them to file their reply/response to the averments in the application and
observations/recommendations in the report of the Joint Commitiee within two months at judicial-
ngt@gov.in preferably in the form of searchable POF/OCR Supported PDF and not in the form of Image
PDF
5 Nolice ke served on all the 44 Project Proponents through District Magistrate, Sitapur and for this

gurpose nolice issued 10 all the 44 Project Proponents be sent Lo the District Magistrate, Srtapur by E-
mail for getting service of the sama elfected on them and sending his report in this regard............ *
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" 4. Inview of the averments in the application and observations/recommendations in the
report of the Joint Committee, we consider it appropriate 10 have response of (1) State of Uttar Pradesh
through Chiel Secretary, Government of Uttar Pradesh, (2) State PCB, 3) District Maglstrate, Sitapur, and
(4) all the 44 Project Proponents, who stand impleaded as respendents No. 1 to 47. The Registry Is
directed to prepare and attach mema of parties to the application and issue notices to respondents No.
1 to 47 requiring them Lo file their reply/response to the averments in the application and
observations/recommendations in the report of the Joint Committee within two months at judicial-
ngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF and not in the form of Image
FOF.

5. Notice be served on all the 44 Project Proponents through District Maglstrate, Sitapur and for this
purpose notice issued to all the 44 Project Proponents be sent to the District Magistrate, Strapur by E-

mail for getting service of the seme effected on them and sending his report in this regard............ i
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"oeeeereid. In view of the averments in the application and observations/recommendations in the

report of the Joint Committee, we consider it appropriate to have response of (1) State of Uttar Pradesh
through Chief Secretary, Government of Uttar Pradesh, (2) State PCB, 3) District Maglstrate, Sitapur, and
(4) all the 44 Project Proponents, who stand impleaded as respondents No. 1 to 47. The Registry is
directed to prepare and attach memo of parties to the application and issue notices to respondents No.
1 to 47 requiring them to file their reply/response to the averments In the application and
observations/recommendations in the report of the Joint Committee within two months at judicial-
ngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF and not in the form of image

PDF.

5. Notice be served on all the 44 Project Proponents through District Magistrate, Sitapur and for this
purpose notice Issued to all the 44 Project Proponents be sent to the District Magistrate, Sitapur by E-
mail for getting service of the same effected on them and sending his report in this regard............ 5 ‘
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* v odh Inviewe of the everments in the application and observations/recommendations in the
report of the Joint Cominttee, ve consider it appropnale to have response of (1) State of Uttar Pradesh
through Chisf Sceretary, Government ef Uttar Pradesh, (2) State PCB, 3) District Magistrate, Sitapur, and
(4) all the 44 Project Proponents wha stand impleaded as respondents No. 1 to 47, The Registry is
directed to prepare and attach memo of parties Lo tne applhication and issue notices to respondents No.
1 to 47 requining thern ta file tneir reply/respanse to the averments In the applicalion and
abservations/recommendations in the repont of the Jont Commitiee within two months at judicial-
ngtZgcvan preferably in the form of sezrehable POF/OCH Supparted PDF and not in the form of image
POF
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=T A4 In view ol the averments In the application and observatlons/recommendations in the .
report of the Jomt Committee, we consider It appropriate to have response of {1) State of Uttar Pradesh i
through Chief Secretary, Government of Uttar Pradesh, (2) State PCB, 3) District Magistrate, Sitapur, and i
(4) all the 46 Project Proponents, who stand impleaded as respondents No. 1 to 47. The Reglstry is
directed ta preparce and attach memo of parties to the application and Issue notices to respondents Na.
1 to 47 requinng them to lile their reply/response to the averments In the application and
observations/recommendations i the report of the Joint Committee within two manths at judicial-
ng1@gov in preferably in the farm of searchable PDI/OCR Supported POF and not in the form of Image
PDF.
c fiotice be served on all the 44 Project Propunents through District Maglstrate, Sitapur and for this

-

purpose notice issucd to aif the 44 Project Projponcnts be seat to the District Maglstrate, Sitapur by E-
mail for getting service of the same cficcted on them and sending his report in this regard..........."
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" reeered. In view of the averments In the application and observations/recommendations in the
report of the Joint Committee, we consider It appropriate to have response of (1) State of Uttar Pradesh
through Chief Secretary, Gavernment of Uttar Pradesh, (2) State PCB, 3) Dlstrict Maglstrate, Sitapur, and
(4) all the 44 Project Proponents, who stand Impleaded as respondents No. 1 to 47. The Registry is
directed to prepare and attach memo of partles to the application and Issue notices to respondents No.
1 to 47 requiring them to file thelr reply/response to the averments In the application and
observatlons/recommendations In the repart of the Joint Committee withln two months at judidial-
ngt@gov.In preferably in the form of searchable PDF/OCR Supported PDF and not In the form of Image
POF,

5. Notice be served on all the 44 Project Proponents through District Maglstrate, Sitapur and for this
purpose notlce Issued to all the 44 Project Proponents be sent to the District Maglstrate, Sitapur by E-
mail for getting service of the same effected on them and sending hls report In this regard "
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T, I view of the averments in the application ang observations/recornmendations in the
report of the Joint Committee, we conslder it appropriate 1o have response of (1) State of Uttar Pradesh
through Chief Secretary, Government of Uttar Pradesh, (2) State PcB, 3) District Magistrate, Sitapur, and
(4) all the 44 Project Proponents, who stand impleaded a5 respendents No, 1 o 47, The Registry is
directed 1o prepare and attach memg of Parties ta the application and issye Notices to respondents No,
1 to 47 requiring them to file their feply/response 1o the averments in the application 3ngd
obsemtiom/recommendalions in the report of the Joint Committee within two months at judicial-
ngl@gov.in preferably in the form of searchable POF/OCR Supported ppr and not in the form of Image
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esemaresl 4, In view of the averments In the application and observations/recommendations n the
report of the Joint Committee, we consider It a ppropriate to have response of (1) State of Uttar Pradesh
through Chief Secretary, Government of Uttar Pradesh, (2) State PCB, 3) District Magistrate, Sitapur, and
(4) 2ll the 44 Project Proponents, who stand impleaded as respondents No. 1 to 47. The Registry is
directed to prepare and attach memo of Parties to the application and Issue notices to respondents No.
1 to 47 requiring them to file their reply/response to the averments in the application and
observations/recommendations in the report of the Joint Committee within two months at Judicial-
ngt@gov.in preferably in the form of searchable POF/OCR Supported PDF and not In the form of Image
POF.
5. Notice be served on all the 44 Project Proponents through District Maglstrate, Sitapur and for this
purpose notice issued to all the 44 Project Proponents be sent to the District Magistrate, Sitapur by E-
mail for getting service of the same effected on them and sending his report In this regard *
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